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Heard Ar. B.Nayai, 115.. Cainsel f or the 

applicar. ie disclosed that the applicant 

has already retired fran service. In the 

aforesaid premises this O.A. has becane 

infructuots, 

'~iavinr,r heard 4r • Nayak and having regard 

t: the fact that the applicant in the meantime 

retired fran service, nothing survives in this 

L),A* for further adjudication and accardinqly, ' 

the same is disposed of being infructuQus. No 

costs, 
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